
FORM A

PUBLIC ANNOUNCEMENT

(tjnder Regulation 6 ofthe Insolveney and Bankruptcy Board of lndia (lnsolvency Resolution Processfor
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF TI{E CREDITORS OF MADHUR NOURISHMENT PRODUCTS LLP

Notlce is hereby given that the National Company Law Tribunal, Court No. 5, Mumbai Bench has ordered the
commencement of Corporate lnsolvency Resolution Process of Corporate Debtor namely MADHUR

UDAYKUMAR BHASIO
lN50wEllfl ?Rof Essl0NAL

R$. D./IBBUIPA-ml/lP/P-01l?5/2018 2019/12234- 
udvibhor2S0t@qmoilrcm' 

9166625928

1 Name of corporate debtor MADHUR NOURISHMENT PRODUCTS TLP

2 Date of incorporation of corporate debtor 02/02/2076
3 Authority under which corporate debtor,s

incorporated / registered
REGISTRAR OF COMPANIES, MUMBAI

4 Corporate ldentity No. / Limited Liability
ldentification No. Of Coroorate Debtor

LLPIN: AAF 5086

5 Address ofthe aegistered office and principal
office (if any) of co.porate debtor

REGISTERED OFFICE AS PER ROC COMPANY
MASTER DATA :-

C 713 BSELTech Park, Plot No.39/5 & 39/5A,
Sector304 Opp.: Vashi Railway Station, Vashi
Navi Mumbai Mumbai Citv MH 400703 lN

6 lnsolvency commencement date in respect of
corporate debtor

29.02.2020 (Order passed on 20.02.2020 t$t
intimated on 29.02.2020)

7 Estimated date of closure of insolvency
resolution process

27.08.2020

a Name and reg;stration number of the
insolvency prolessional acting as interim
resolution professional

UDAYKUMAR BHASKAR BHAT
REG- NO: lBBl llP A-OO1/|P /P474:25/20Ia
a9/12234

9 Address and e-mail of the interim resolution
professional, as registered with the Board

Address:B-3o4,Goldville,Aundh-Ravet Road,
Dance Chowlq Thergaon, Pune-411033
E- mail: udaybhat2805@gmail.com

10 Address and e mail to be used for
correspondence with the interim resolution
professional

Address:8-3o4,Goldville,Aundh-Ravet Road,
Dange Chowk, Thergaon, Pune-411033
E- mail: irp.madhurnourishment@gmail.com

11 Last date forsubmission ofclaims 14.O3.2020
72 Classes ofereditors, ifanV, under clause (b)of

sub-section (6a) of section 21, ascertained by
the interim resolution professional

Not Applicable as per information available with
IRP till date

Names of lnsolvency Professionals identified
to act as Authorised Representative of
creditors in a class (Three names for each
class)

Not Applicable

l4 (a) Relevant Forms, and

(b) Details of authorized representative
are available at:

W eb Llnk: htt ps : //i bb i. d ov - i n /dow n I oo df or m. htm I

Not Applicable as per information available with
IRP tilldate

NOURISHMENT PRODUCTS LLP ON 20.02.2020



All the creditors of MADHUR NOURISHMENT PRODUCTS LLP are hereby called upon to submit their claims

with proof on or before 14.03.2020 to the lnterim Resolution Professional at the address mentioned a8ainst

entry No. 10 above.

The financialcreditors shall subfiit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative ofthe class in Form CA - Not Applicable as per information availablewith lRPtill date

submission offalse or misleading proofs of claim shall attract penalties.

Date: 29.02.2020
Place: PUNE IJDAYI(UMARBHASI{ABBHAI , { S

tNSoLlJtNfi pqoctssl0NAt \ \ -.rr 7
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lnterim Resolution Professional

In the matteT of PIJSHPAM PLAZA PRIVATE LIMITED

REG. Nor lBBl/lPA-00VtP IP-oL42s l2ola-Ls IL2234


